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IN THE COURT OF SUB- DIVISIONAL JUDICIAL MAGISTRATE(S), UDALGURI. 

 

Present: ARPITA KAR, A.J.S. 

SDJM(S), Udalguri 

  

C.R. NO. 35/17 

U/S  498-A/406/494 I.P.C 

Mamoni @Mampi Barman 

    Vs 

1. SriRupan @Rupam Barman. 

2. Sri Kartik Barman. 

3. Smti. Parbati Barman. 

...............Accused Persons. 

Advocate Appeared:- 

For Prosecution: Mr. B. Sarmah.  

For Defence: Mr.T. Boro. 

   

Charge Framed on: 27.04.2018. 

Evidence recorded on: 20.02.2018,06.04.18. 

Arguments heard on:20.06.2018 

Judgment delivered on:20.06.2018 

 

J U D G M E N T 

 

1. Prosecution story in brief is that Smti Mamoni Barman lodged a 

complaint petition alleging inter-alia that she was married to 

Rupan Barman. Kartik Barman and Parbati Barman are her 

father-in-law and mother-in-law respectively. After the marriage 

she went to reside in her matrimonial home along with her 

“streedhan“ articles. The accused demanded Rs. 1 Lac from the 

complainant and her mother-in-law did not allow her to stay with 

her husband unless she fulfils their demand. The husband of the 

complainant left her in her maternal home and eloped with 

another lady named Nilima Barman. On 07/03/17 the parents of 
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the complainant went to the house of the accused and asked 

them to return the “streedhan “ articles of the complainant, 

which the accused denied returning back unless the complainant 

fulfils their demand of Rs.1 Lac else the accused threatened to 

sell the “streedhan” articles.  

 

2. After examining the complainant and her witnesses U/S 200 and 

202 Cr.P.C. summons were issued to the accused.  

 

3. The defence story is of total denial on the appearance of the 

court copies of relevant  documents were furnished to them. The 

evidence- before- charge was recorded and upon hearing both 

sides and after perusal of the CR sufficient grounds for 

proceeding U/S 498-A/406/494 IPC were found against the 

accused Rupan Barman and sufficient grounds for proceeding 

U/S 498-A/406 IPC were found against the accused Kartik 

Barman and Parbati Barman. The particular of the charges under 

the aforesaid section were read over and explained to the 

respective accused to which they pleaded not guilty and claimed 

to be tried.  

4. During trial prosecution side examined 4 P.W.s. The statement of 

the accused U/S 313 Cr.P.C. is recorded. The accused denied 

adducing D.W. 

 

5. I heard arguments for both sides and also perused the case 

record.  

 

6. POINTS FOR DETERMINATION:- 

 

(I) Whether the accused being the husband of Mamoni 

Barman since after a few days of her marriage with 

Rupan Barman, subjected her to mental and physical 

torture in demand of dowry and threatened to endanger 

her life and him? 
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(II) Whether the accused were entrusted with the 

“streedhan“ articles of Mamoni Barman but they have 

misappropriated the said “streedhan” articles? 

(III) Whether the accused Rupan Barman being the husband 

of Mrs. Mamoni Barman, remarried another lady during 

the lifetime of Mamoni Barman? 

DISCUSSION, DECISION AND REASONS THEREOF:- 

7. P.W.1, Smti. Mampi Barman @Mamoni deposed that the accused  

Kartik Barman is her father-in-law, accused Rupan Barman is her 

husband and accused Parbati Barman is her mother-in-law.On 

09/12/16 she got married to Rupan Barman. After the marriage 

her husband and in-laws demanded Rs.1 Lac from herfailing 

which they threatened her to break the marriage. As she and her 

family could not give Rs.1 Lac, her husband  Rupan Barman 

eloped with another lady, Nilima Barman. She asked the accused 

to return her  “streedhan” articles but they denied returning the 

same and said thatthey would not return the same if she does 

not pay Rs. 1 Lac to them. 

In her cross examination she deposed that she has 

received “ streedhan” items  after lodging the case for which she 

does not want to continue the case anymore. 

 

8. P.W.2, Sri Dhaneswar Barman deposed that the complainant is 

his daughter.She got married to Rupan Barman. After their 

marriage Rupan Barman fled away with  another lady and so his 

daughter came back home and stays with them.They lodged the 

case to get back the “streedhan”  items.  

In his cross examination he deposed that his daughter 

has got back the “streedhan” items. So they do notwant to 

continue the case anymore.  

 

9. P.W.3, Smti. Renuka Barman deposed that the complainant is 

her daughter. She got married to Rupan Barman on 09/12/16. 

After marriage Rupan and his parents demanded Rs.1 Lac and 
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when they failed to fulfil the demand, Rupan fled away with 

another lady. The case was lodged as the accused did not return 

the “streedhan” items of her daughter.  

 

10. P.W.4, Sri Kanta Ram Boro deposed thathe knows both the 

parties to the case. The accused demanded Rs.1,00,000/- from 

the complainant and when she was unable to fulfil the demand, 

Rupan Barman re-married another lady. Mampi Barman@ 

Mamoni is the 1st wife of Rupan Barman. 

 

11. P.W.-3 and P.W.-4 did not appear to face the cross examination 

and that the prosecution witness was closed upon a petition filed 

by the complainant.  

 

12. From the aforesaid discussions and evidence on record it is 

seenthat  the case was filed for recovery of the “streedhan” 

articles of the complainant and which , as per the deposition of 

P.W.-1 and P.W.-2 were recovered after filing the case. 

Regarding the other allegations of torture and dowry demand no 

concrete evidence on record could be produced by the 

complainant.Regarding the allegation of the 2nd marriage by 

Rupan Barman also the complainant failed to produce any 

concrete evidence.  

 

13. In view of the aforesaid discussions, it is hold that,prosecution 

has failed to prove the charges against the above-named 

accused persons and as such, theyare acquitted from the 

charges of this caseand set at liberty forthwith. 

 

14. Accused Sri Rupan@ Rupam Barman is acquitted from 

the charges of this case U/S 498-A/406/494 I.P.C. and 

set at liberty. The accused Sri Kartik Barman and Smti. 

Parbati Barman are acquitted from the charges of this 

case U/S 498-A/406 I.P.C. and set at liberty. 
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15. The accused personsare directed to furnish fresh bail bond U/S 

437-A Cr.P.C. and till then the bail bond executed by the accused 

and their sureties extended for next six months. 

 

16. Judgment is pronounced in open court. Case is disposed on 

contest. 

Given under my hand and seal of this Court on this the 20th day 

of June, 2018 at Udalguri. 

 

Sub-Divisional Judicial Magistrate(S), 

Udalguri. 
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A P P E N D I X. 

 

1. Prosecution Witnesses:- 

P.W.1: Smti. Mampi Barman @Mamoni. 

P.W.2: Sri Dharmeswar Barman. 

P.W.3: Smti. Renuka Barman. 

P.W.4: Sri Kanta Ram Boro. 

 

2. PROSECUTION EXHIBITS:- 

None. 

 

3. DEFENCE WITNESSES:- 

None. 

 

4. DEFENCE EXHIBITS:- 

None. 

 

    

Sub-Divisional Judicial Magistrate(S), 

Udalguri. 


